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Defence)
{The motions for Demands for Grants,
which were adopted by the Lok
Sabha, are reproduced below—Ed.]

DeMAND NO. 4—MINISTRY OF DEFENCE

“That a sum not -exceeding
Rs, 78,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
'31st day of March, 1969, in respect
of Ministry of Defence.”

DeEMAND NoO. 5—DEFENCE SERVICES-
EFFECTIVE

{Army including Defence Production,
Navy and Air Force]

“That a sum not exceeding
Rs. 7,62,53,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of Defence Services, Effective of
which Rs. 5,90,57,83,000 shall be
for Army including Defence Pro-
duction, Rs. 31,84,67,000 for Navy
and Rs. 1,40,10,83,000 for Air
Force.”

DemanD No. 6—DEFENCE SERVICES—
NON-EFFECTIVE

“That a sum not exceeding
Rs. 23,54,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
‘31st day of March, 1969, in respect
of ‘Defence Services—Non-effec-
‘tive.”

DeManDd No. 104—DEFENCE CAPITAL
OvuTLAY

“That a sum not exceeding
Rs. 1,08,79,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
‘ment during the year ending the
31st day of March, 1969, in respect
©of Defence Capital Outlay.”
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16.36 hrs.

MinisTRY OF COMMERCE

MR. SPEAKER: The House will now
take up discussion and voting on
Demand Nos, 1 to 3 and 103 relating
to the Ministry of Commerce for
which 5 hours have been allotted.

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the
seriol numbers of the cut motions they
would like to move,

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): Mr.
Speaker, Sir, while moving the
Demands of the Ministry of Com-
merce, may I take a few minutes of
the House to make some broad obser-
vations regarding the working of the
Ministry?

16.37 hrs.

[MR. DepUTY-SPEAKER in the Chair)

=Y aq fawa ;o7 T F7 9T
BEaammPA T EE”?

MR. DEPUTY-SPEAKER: The
Speaker has permitted him to make a
short statement,

SHRI NAMBIAR: Is that on the
export-import policy?

MR. DEPUTY-SPEAKER: He would
not take more than 8 minutes or so.

SHRI SHRI CHAND GOEL
(Chandigarh): Why should there be
departure from the usual practice?

MR. DEPUTY-SPEAKER: The
Speaker has permitted him.

SHRI NAMBIAR: Is it the carro$-
and-stick policy that he is going to
announce?

SHRI M. AMERSEY (Banaskantha):
On what subject is he going to make
a statement?

SHRI S. K. TAPURIAH (Pali): He
should not be allowed.
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MR. DEPUTY-SPEAKER: 1f it is
the contention that it is going to pre-
judice the debate, that is a different
matter. But it will help the debate,
He had had the consent of the Speaker.

SHRI VASUDEVAN NAIR (Peer-
made): We cannot, under the rules,
object to a statement made by a
Minister but it is not proper and fair
that he is going to make an important
statement now. He could have made
the statement at least some time
before the debate began so that Mem-
bers could participate in the debate
after studying that statement.

MR. DEPUTY-SPEAKER: He has
approached the Speaker and has taken
the permission of the Speaker to make
a statement regarding two specific
points,

SHRI M. AMERSEY: What are the
two points?

SHRI SHRI CHAND GOEL: Do the
two points relate to something which
do not find a place in the Report?

SHRI DINESH SINGH: I am grate-
ful to you for giving me this oppor-
tunity. Hon. Members are aware of
the rules. I can understand some
hon. Members who are new to the
House not knowing the rules.

SHRI S. K. TAPURIAH: Under
which rule are you speaking?

SHRI DINESH SINGH: Shri Limaye
is an old Member and he knows that

a Minister is entitled to present his
Demands.

Sir, I shall deal with some of the
matters which are of some importance
to the House. The House is generally
aware of the position of our exports
and how far the last two years or so
we have been experiencing certain
dificulties in our exports. Fortunately,
however, since June, 1967, some im-
provement is noticeable.

AN HON. MEMBER: That is given
in the Report.

SHRI DINESH SINGH: We owe this
recovery partly to improved supply
position in the wake of better agri-
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cultura)l crops as well as the increase:
in our production, May I also say that
it has been very heartening for us.
that we have been able to secure some
high-value orders in the face of inter-
national competition?

May I now turn to imports? With
your permission, I should like to place
on the Table of the House the new
Import Trade Control Policy for the
year 1968-69. [Placed in Library. See
No. LT-677/68].

SHRI S. K. TAPURIAH: Dinesh
Singh Red Book.

SHRI DINESH SINGH: It only
shows the seriousness with which the
hon. Member views the Demands that
are presented for the consideration of
the House. The Policy Book which
the hon. Member is so fond of caliing
as the Red Book is red in colour and
it has been published in two volumes
this year. The second volume deals
exclusively with import policy for
Registered Exporters.

The new Import Policy reflects three
major changes which have been made
in the need based import policy and
which has been in operation over the
last year. The first among these re-
lates to the addition of a new dimen-
sion, namely, export performance, to
the elements which constitute our
production-oriented  import policy.
From now on, industrial units, whe-
ther large or small, whether priority
or non-priority, whose export perfor-
mance has been 10 per cent or more
of their production will get preferen-
tial treatment in comparison with the
others. Conversely, in 10 selected
priority industries the failure to
achieve an export performance of even
5 per cent in relation to production
will render the concerned units liable
to cuts in their import entitlements.

The second major change we have
made is to strengthen the link between
inventries, consumption of imported
inputs and import licensing in the case
of priority industries. The priority
units will henceforth obtain import
licences by way of replenishment of
imported inputs consumed by them in
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successive periods of the time preced-
ing their import applications.

The third modification we have
attempted is in the sphtre of import
substitution. We have not only delet-
ed from the permissible list many
items loca] manufactured of which has
developed in adequate quantity and
reasonable quality but we have also
streamlined the institutional arrange-
ments for dealing promptly with sug-
gestions for amending the item-wise
policy which are received from time
to time.

I am sure the hon. House will ex-
pect me to say a few words about the
UNCTAD IIL

AN HON. MEMBER: At the end.

SHRI DINESH SINGH: It only
shows the interest of the hon. Member
in anything in which the world is in-
terested. He is only in his shell. He
says ‘No’ to everything that exists in
the world. That js my trouble with
the hon. Members on the other side.

MR. DEPUTY-SPEAKER: .If it is a
big statement, you can lay it on the
Table of the House.

SHRI DINESH SINGH: Sir, it was
my intention to lay it on the Table of
the House. If the hon. Member had
so patiently listened to me, this is
exactly what I was going to say. My
point was only this. If I did not have
an opportunity of saying something
about that, it will be a little difficult
and unfair to the Members who will
be speaking immediately after me
because they would not have heard
what I have said.

ot aq fand : w47 N F7 g7 AAL
AT AT AT | A a%7 a8 faegd
sfrafra o T & 1 FO AE
g fF gy TR 12 99 & AG 9w
feaT ? ST A &9 A FH AR AT
w2 &Y faw I

MR. DEPUTY-SPEAKER: Let me
explain. He approached the Speaker
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and the Speaker said that the Demands
are coming just now. So, at that time,
it was not permitted. Now, he is lay-
ing it on the Table of the House. I
would permit him to give the broad
outlines of it for the benefit of those
who will participate in the debate just
now,

ot 7y fawl : gToF aeeq A T
F T J9T F T I

MR. DEPUTY-SPEAKER: That is
all right.

Now, does the Minister want to say
something?

SHRI DINESH SINGH: I want to
say the least; if the House does not
want to hear me, I have nothing to
say.

W wy fewaw © w9 A aE A
T8 FTAY ITfRC 4. .

Q& AIAAT Gq€q . gH AN A
St #1 gAAT ARy E

SHRI DINESH SINGH: My diffi-
culty js that, unlike Mr. Madhu
Limaye, I tend to take directions from
the Chair. He wants to give directions
directly; nobody listens to him. What
can I do? He has no business to ask
me when and how I should lay the
paper on the Table. It is for the Chair
to decide it. If only he is a little
patient, you would not have to pull
him up ... (Interruptions).

As I was mentioning when this un-
necessary intervention took place, I
am, with your permission, placing on
the Table of the House my statement
on UNCTAD—II. There are two as-
pects which I should, with your per-
mission, like to mention in the House,

I am sure, the hon. members will
appreciate that we had the privilege,
in this country, of holding one of the
world's largest conferences, and cer-
tainly the largest U.N. Conference ever
held outside their Headquarters . ..
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“(Interruptions). If the running com.
»mentary could die down, we would
.have a greater opportunity of sharing

.the views with hon, members.

MR. DEPUTY-SPEAKER: Order,
.order. No interruptions please.

SHRI DINESH SINGH: While it is
true that the Conference could not
conclusively deal with many issues
“before it, and to that extent we have
all expressed our disappointment with
the results of the Conference, and at
the same time the Conference could
not evolve a comprehensive program-
me of global strategy of development,
nevertheless, there have been some
gains which we should equally take
into account in coming to a judgment
about this Conference. The House
will appreciate that this i3 a continu-
ing Conference; it is not one confer-
-ence that is held and there is nothing
after that. Also we have to bear in
.mind that this is a United Nations
Conference which is held from time
to time, that we had the privilege of
offering the facilities in this country,
and that we are happy, and we can
share to some extent the pride, that
we have been able to organize this
Conference in an efficient manner. But
“this is a continuing Conference. You
do not judge the United Nations by
any one meeting of the General As-
sembly, and likewise, you cannot judge
the UNCTAD by any one conference.
The real question is whether we have
made some gains, whether we have
moved forward or whether we have
gone back, and that will ultimately
decide what success the Conference of
this nature, and specially a conference
of international co-operation, can or
cannot have,

May I submit that while there has
been considerable disappointment with
the method of taking into account the
reasonable demands of the developing
countries, and this we have expressed
on more than one occasion, there have
been some modest gains in such im-
portant flelds as aid, commodity ar-
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rangements, preferences, shipping,
insurance, expansion of trade ex-
changes with developing countries,
trading relations between socialist
countries and countries having market
economies on the one hand and social-
ist countries and developing countries
on the other. I have the feeling that,
in the months and years to come, the
decisions that we have taken in
UNCTAD—II could prove of substan-
tial help to us and to other developing
countries in increasing our export in-
come, in seeking solutions for our
difficulties in the field of foreign ex-
change, and in improving generally the
infra structure, both national and
international, for trade and develop-
ment. As I have sought to emphasize,
UNCTAD 1II and its various supporting
organs are of a continuing organiza-
tion and the effort that we have made
here will have to be redoubled in the
future to make gains that we are envi-
saging for the developing countrics.

May I also say that the role that the
Indian Delegation played in the deli-
berations of UNCTAD 1II is highly
commendable and may I take this
opportunity to express my apprecia-
tion and thanks to those hon. Members
of this House who participated in our
efforts in the UNCTAD as well as to
the other Members of our Delegation
whose untiring efforts yielded the
results that we had been talking
about? They have been modest, as I
said. Nevertheless, it is a movement
forward.

For me, personally, Sir, it was a
matter of great honour and privilege
to have presided over such a large
organisation and I am grateful to the
House and to.the country at large for
the support that we received during
our work in UNCTAD IIL

With your permission, Sir, I beg to
lay my statement on the Table of the
House. [Placed in Library. See No.
LT-676/68].
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DemanD No. 1—MINISTRY OF
COMMERCE

MR. DEPUTY-SPEAKER: Motion
moved: —

“That a sum not exceeding
Rs. 38,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1969, in
respect of ‘Ministry of Commerce’.”

DeMAND No. 2—FOREIGN TRADE
MR. DEPUTY-SPEAKER: Motion
moved: —

“That a sum not cxceeding
Rs. 69,46,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
‘payment during the year ending
the 31st day of March, 1969, in
respect of Foreign Trade'.”

DEMAND No. 3—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF CoM-
MERCE

MR. DEPUTY-SPEAKER: Motion
woved: —

“That a sum not exceeding
Rs. 16,90.,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1969, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Com-
merce’.”

DEMANp No. 103—CAPITAL OUTLAY OF
THE MINISTRY OF COMMERCE

MR. DEPUTY-SPEAKER: Motion
moved: —

“That a sum not exceeding
Rs. 57,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
Payment during the year ending
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the 81st day of March, 1969, in
respect of ‘Capital Outlay of the
Ministry of Commerce’.”

SHRI M, AMERSEY (Banaskantha):
Sir, before I start my speech, I should
say that the procedure adopted today
has not been exactly very fair. He
should have laid whatever ne wanted
to say on the Table this morning, then
we would have got an opportunity to
go through it and make certain com-
ments,

MR. DEPUTY SPEAKER: I imust
correct your impression. As I have
already said, he did approach and he
was advised. ... (Interruptions).

SHRI M. AMERSEY: Sir, I am not
making an issue of it at all. It is
quite all right. But to initiate the
debate and answer the same debate
appears rather odd.

Sir, we have all heaved a great sigh
of relief that the UNCTAD II is over.
The relief is because we have witness-
ed during this period a complete para-
lysis of the decision-making machinery
of the Government, the Commerce
Ministry. Of course, indecision is
something not new for this Ministry.
It is a normal practice. But, in the
last few months because of the pre-
occupation of the Minister as wel] as
the top bureaucrats of the Ministry.. .

SHRI J, B. KRIPALANI (Guna): In
making arrangements.

SHRI M. AMERSEY: . .. decisions
have not been taken. Sir, this policy
of ‘To be or not to be’ is no good to
the country nor to our economy.

It is said these days that the impulse
from above is lacking. I hope now that
the Minister is free from the UNCTAD,
the impulse to act will come about.
Sir, the Ministry this year has mnot
been geared to exploit the large crop
that we have this year. India is defi-
nitely fortunate this year that we
have made a break-through in agri-
culture and this has to be properly
exploited and the exploitation can
come through a good and proper ex-
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[Shri M. Amersey]

port policy which will take into acco-
unt the international prices as well as
the interests of the farmers and which
depends upon a selective amount of
incentives and a coherent and adequate
credit policy, a credit policy which is
adequate for the farmer, for the
trader, for the industry, for all of them
and thus improve our export position.

Another thing that has been ham-
pering the marketing of our produce
this year has been a complete lack of
understanding of forward markets.
Hedging facilities are a prerequisite, a
complete pre-requisite, in a nartial or
completely free economy, for market-
ing of agricultural produce. This year
we have seen that in some fields like
jute . . .

SHRI DINESH SINGH: You want
hedging?

SHRI M. AMERSEY: Hedging is
always necessary.

SHRI N. K. P. SALVE: He is refer-
ring to untrammelled hedging.

SHRI M. AMERSEY: I am referring
to all types of hedging.

Sir, if I am not disturbed in the way
these people are doing, I wiil be able
to complete very soon.

SHRI DINESH SINGH: He also had
the privilege of disturbing.

SHRI M. AMERSEY: I never dis-
turbed you. Oilseeds, tobacco, cotton
and many other cash crops require the
type of selective incentives and I am
sure, under the guidance of the Com-
merce and the Finance Ministries we
in future may have some incentives
whereby the export trade of this coun-
try is improved.

Sir, coming to the Textile industry,
I am reminded of the words of my
colleague Mrs, Tarkeshwari Sinha, viz.,
baby-kissing. It is more a case of
baby-feeding, that this industry has
had for a number of years. It has
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always exploited the consumer, it has.
always exploited the farmer, it has.
always managed to have most favoured
treatment from the Commerce Minis-
try, from the Textile Commissioner’s
office, etc. In times of difficulties like
what we find this year, the industry is
completely at a loss. When there is
even the least amount of difficulty, it
is not geared to face bad times. No-
doubt the heavy excise duties have
played their part but the industry, as
the Minister has very often said, has
to gear itself up to national interests.
The recent demand that has been made
by the industry for increasing the
cloth prices is completely unjustified.
They are today not in a position to sell
any of the controlled varieties of cloth
at the present control prices. The
demand for higher price is illogical
and improper. It only suggests one
thing, and that is, that the indnstry
today is in a mood to cheat the con-
sumer. This, the Ministry should
never allow., The Ministry, through
its agencies like the Textile Commis-
sioner, has allowed the industry
to have a veto power over a
large section of trade as well as im-
portant farm and consuming sections
of this country. This position should
certainly change.

Any criticism of the Commerce
Ministry cannot be completed without
talking about the work of the STC
and the MMTC. We have had an
assurance by the Minister this morn-
ing that 4 study will be initiated by
impartial economists. The question
was as to how the STC and the MMTC
have been given monopolies and how
they fared as compared to the pri-
vate trade.

SHRI DINESH SINGH: This is only
my hon. friend’s interpretation, of
what I have said.

SHRI M. AMERSEY: If an assur-
ance is not given, I would like him
to give or repeat what he had said
when he replies.



A lot has been said about human
hair exports by the STC. I would like
to give a warning here. We would be
losing shortly our largest market,
Hong Kong. The reason is this, that
Indonesia is competing with us on
much better terms. We wil] be com-
pletely losing the market because of
the rigidity of the STC in going
through the offers of the private
:trade, as the exports are being chan-
nelised through.the STC.

17 hrs,

Salt is also the monopoly of the
:STC and one would see that there
is a terrific lack of promotional acti-
vity here. Even here, I would like to
warn that Japan, our largest consu-
‘mer we are about to lose as she is
very actively making collaboration
agreements with partners in Australia
for building up salt works. Unless and
until we encourage this old industry
of ours and we remove this industry
from the clutches of the STC, our salt
trade would completely vanish and
we shall lose our very large customer
i.e., Japan,

Recently, the STC has taken over
‘wool. They have made a complete
mess in the allocation of imported
wool. Wool imported by spending
lakhs and lakhs rupees worth of fore-
ign exchange is remaining completely
unutilised. Raw wool and shoddy wool
is not being distributed to the normal
sector but only to the decentralised
sector manufacturing hosiery and
other allied goods. The long-establish-
ed practice of distributing wool to
spinners has been thrown overboard
for reasons best known to the autho-
rities. The present method of im-
portation of this scarce raw material
through the STC will not serve the
industry. and as a matter of fact,
there is great discontent in the trade
as well as industry and something
‘should be done by the hon. Minister
:about this.

Coming now to the MMTC, T would
just like to touch on one point and

that ig in regard to manganese and
ferro-manganese, There is a very
heavy accumulation of stocks. Mines
are closing down. A flourishing in-
dustry in the hands of private trade
has been nationalised and taken over
and the exports are being channelised
through the MMTC, the exports ‘have
suffered and gone down. Something
must be done quickly to see that the
MMTC does not enjoy any more mo-
nopoly over these items,

Coming to the UNCTAD, the failure
of the UNCTAD was a foregone con-
clusion. It was a completely foregone
conclusion because the timing was
bad. It is not that the Government
could be blamed for it. I do not blame
the Ministry or the Government at
all. As a matter of fact, we had the
privilege of having our own Minister
as the chaimman of this Conference,
and I must say that he personally
made certainly a very good job pre-
siding over it. I have gathered this
impression by talking to quite a few
delegates. But as I have said the tim-
ing has to be blamed. There is an
internation monetary crisis. It was
looming over the horizons for a
number of months. The squabbles of
the 77, the vested interests of the
rich nations and the hypocrisy of the
communist bloc were largely respon-
sible for the failure of the UNCTAD.
The comrmunists made a lot of publi-
city that they were going 1o give spe-
cial favoured treatment, that they
were going to come out with special
offers, that a special Minis‘er was
going to come here and so or" all this
was a lot of loud talk and empty ves-
sels making a lot ~f »~i-~ bu* nothng
happened out of it and the conference
has failed.

Whilst on the UNCTAD, I would like
to know one thing from the hon. Mi-,
nister. I would like to.ask of him a
pointed question whether the reports
in the foreign press regarding bug-
ging of conferences had been true.
With your permission, I would read
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[Shri M. Amersey]

out a report from the London Times
of the 15th, which reads thus:

“Bugging of UNCTAD talks
alleged (From our own corres-
pondent)

Delhi;: March 14: A serious dip-
lomatic dispute has developed be-
hind the scenes at the United Na-
tions Conference on Trade and
Development, with several West-
ern nations suspicious that their
private and confidential talks
have been bugged by under-de-
veloped countries.  Suspicions
were aroused by the discovery of
an unauthorised loudspeaker
which was connected to the main
communications system and mi-
crophones in the committee rooms.
The loudspeaker was located in
the office of a senior member of
the Indian Ministry of Commmerce,
after secret talks between Dr.
Raul Prebisch, the Conference
Secretary-General and the group
of 77 developed nations were re-
layed over the public announce-
ment system to the press room and
offices in the conference building
last week, While the Conference
Secretariat insists that the Indian
official had no guthority to a loud-
speaker in his office, the spokes-
man for the Indian Government
denied allegations that the same
was used to bug most of the pri-
vate meetings. The spokesman ad-
mitted the existence of the loud-
speaker but said that the installa-
tion was innocent and authorised.”

This is just a very mild comment in
the London Times, but many more
uncharitable and adverse comments
have appeared in the rest of the fore-
ign press, and these have done us no
good. I think the practice of bug-
ging is universal, but no one is
caught doing it. Our trouble was
that we were caught.

SHRI DINESH SINGH: The hon.
Member need not labour the point and
waste the time of the House. We have
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answered a question in the House:
about it. There was no bugging at all.
A statement was issued by the
UNCTAD secrsetariat saying there:
was no bugging.

SHRI PILOO MODY: There were
only: bugs, not bugging.

SHRI M. AMERSEY: All right. I
will forget both bugs and bugging.

Coming to the execution of controls
in our controlled economy, the ad-
ministration needs flexibility of ap-
proach which is, unfortunately, com-
pletely absent in our present bureau-
cracy, Adaption to changing circumst-
ances is basically a key to success.
There is too much _centralisation.
Thus we find that decisions are not
being taken in time, and trade, in-
dustry, commerce, agriculture, every-
one suffers. For successful function-
ing of whatever controls we have, if
they are necessary at all, it is absolu-
tely essential that we now decen-
tralise in a big way, giving authority
and power to people at the lower:
levels to function and thus avoid un-
necessary delay which is absolutely
common today.

As a member from Gujarat, I would
like to say a few words about the
Kandla free zone. Till today about a-
crore of rupees have been spent over
it. About four or five new factories
have come up and their total exports
this year is of the order of Rs. 15
lakhs. This is most unsatisfactory.

This matter has to be looked into
by the Minister personally and the
free zone in Kandla encouraged, be-
cause this is the only free zone in the
country and the people already in-
terested in it have now a sense of
frustration and failure. Newcomers
should be given a chance to go there,
given monetary, banking and other
facilities and should be encouraged to-
export more and more for the benefit
of the country.
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A few words about smuggling of
goods would not be out of place here.
Complete bungling in the ‘matter of
promoting export of art silk yarn fab-
rics has been there, No export worth
the name has been made in the last
few years. This is basically because
there is continuous concentration on
viscose yarns which are now com-
pletely out of fashion. The world has
switched over to other synthetic
fibres and mixtures and the case is
certainly there for a pragmatic ap-
proach to the future of our handloom
and powerloom industries whereby
this concentration on viscose and de-
pendence on viscose yarn can be eli-
minated.

Smuggling of nylon yarn has reach-
ed such proportions as to equal in
value the smuggling of gold. This
fact proves that our handloom and
powerloom industries are now want-
ing more and more of nylon yarns.
The Ministry must certainly do some-
thing about the importation on a legal
basis of these yarns in a bigger way.
STC should be given a chance to im-
port more and more of this material.

This is all I have to say.

MR. DEPUTY-SPEAKER: We have
a limited time—five hours for this
Demand. I presume the Minister may
take about 45 minutes... (Interrup-
tions). 1 want to accommodate at
least 4-5 members from this side. I
am only saying that they shall have
to confine their remarks to fifteen
minutes. Shrimati Sucheta Kripalani.

SHRIMATI SUCHETA KRIPALANI
(Gonda): I shall race as fast as I can.
This morning’s paper carried the
news about the Stockholm ‘meeting of
the Finance Ministers of the gold pool
countries. This was a very important
meeting against the background of
the recent gold crisis in Europe. We
were all waiting very eagerly to see
what they would decide. Fortunately,
they have reaffirmed the present offi-
cial price of gold. So the crisis for
the time being at least is averted. But
the future is not very hopeful or
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bright. For the first thme in this Con-
ference, France openly demanded a
rise in the price of gold. What does
it mean? That means that the war
between the United States and France
over this issue continues. That also
means something more. The US bal-
ance of payments position is very diffi-
cult and there is no sign of the ending .
of the Viet-Nam war. If the Viet-Nam .
War continues and the U.S. balance of
payments position also continues as:
it is, it is obvious that the U.S. has
no alternative but to cut down its-
aid programme. The U.S. is at pre-
sent giving aid to the world upto
three billion dollars. I see the writ-
ing on the wall, that our aid from
the U.S. will be cut down. How is it
going to affect our economy? Have
we taken any steps to meet such a
situation? I should like the Minis-
ter to spell them out, if not to-
day—perhaps it will be difficult to do-
so today or tomorrow—in the near
future as to what steps he wants to-
take in order to 'meet the very diffi-
cult situation that is looming before
us. One of the ways by which we can
meet the situation is by increasing
our export reducing our imports. I
am sorry that the announcement about
the new export policy came so late.

I was not able even to hear them
because of the disturbances. From
whatever little I could hear, I feel

that it will help to increase exports.
It embodies certain pragmatic deci-
sions, Some pressure will be placed
on the industry to ‘make them orient
themselves towards export trade. The
subject of import substitution has
also been touched upon. All this is
good. We must boost our reports be-
cause we have a mounting debt ser-
vicing obligation. Both to meet the
aid shortage as well as meet the debt
servicing obligation, the only way is
to increase our foreign trade.

Let us see what has been the trend
of foreign trade during the last few
years? The Ministry has given us
figures of export-import trade only
for the last eleven months and these
figures show that there is a deficit of
Rs. 752 crores. If we project it to-
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the whole year, it will become Rs.
806 crores, So, our deficit this year
is Rs. 806 crores. The problem is how
to 'meet this as against the lowering
prospect of foreign aid? Our economy
is a crisis stricken economy. We
may call it “inflationary, recession
economy” etc. In such an economy,
foreign trade has assumed special
significance, particularly export trade.
Now, what has been the position dur-
ing the last decade regarding our
trade? In the last decade foreign trade
of other trading countries has im-
proved very’ much., The volume of
trade had increased to about double.
But as far as we are concerned, our
position has been more or less stag-
nant. I do not say it is receding; it is
stagnant. I think our policy-makers
and planners were a little compla-
cent because there was the cushion of
sterling balances and they thought
they would be able to carry on with
that. But we know what is the posi-
tion of our sterling balances now.
These have been dwindling fast and
we are now in a very difficult situa-
‘tion. During the third Plan, the spell
of stagnancy was broken for a little
while, and 1964-65 was a good year.
We did a little '‘more of trade in 1964.
The Government took many steps, to
improve their organisational structure.
For instance, the Export Promotion
Council came into being; so also the
Institute of Foreign Trade; the export
houses were started as well as the
Federation of Exporters. Efforts were
made to diversify export trade as
wel]l as to take liberalisation mea-
sures. But in spite of all these—they
were good steps, and 1964-65 was a
good year. But 1966 was a bad year.
There was recession and devaluation
came. After devaluation, we took cer-
tain major steps towards export pro-
motion. The Government decided to
-glve greater cash assistance to the
exporters. Then they gave cash incen-
tives and entitlement in respect of
engineering and chemical industries.
Then steps were taken to strengthen
credit arrangements. Provision for in-
digenous raw materials at inter-
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national prices for selected export was
also announced by the Government.
They were all good steps. Last year,
during the budget, certain export re-
liefs, for instance, on hessian, sacking
and manganese etc. were declared. All
these step were taken to improve our
export position. Again recently, dur-
ing this year’s budget, certain relief
in export duty has been announced,
taking a review of the recent trends
in international demand and the pri-
cing of Indian goods. AYl these mea-
sures are good. And in the last few
months, as the Minister has just now
stated there has been a little gign of
going up, some signs of buoyancy. But
taking it all in all, the position is not
yet satisfactory.

The Government’'s own Economic
Survey says that the “export earnings
for five years ending 1967-68 present a
picture of stagnation in contrast to
increase in the earlier years of the
Third Plan.” That is the position. The
question is, how to meet this situation
and what steps to take? For the ex-
port promotion policy, stability and
certainty are essential ingredients.
But, at the same time, it is equally
important that we should modify our
policy in the light of emergent situa-
tion. A difficult situation has arisen,
and in this situation, what is the
strategy to be adopted? We should
have some mobility and manoeuvra-
bility so that we can take stock of
the situation and introduce changes
quickly whenever necessary. First,
there must be a very well-conceived
export policy. Secondly, not the least
important, the policy should be pro-
perly implemented. The Government
has been considering for a long time
an export policy resolution. I do not
know what has happened to it. It will
be good if the resolution is expedited.

Then, another matter to which the
previous speaker also referred is delay
in decision-making. The delay in deci-
sion-making is endemic in the whole
Secretariat, in all the departments.
Where we have to deal with export,
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where: we have to compete with the
commercial world and we have to
deal not only with Indian com'mercial
world but with the international com-
mercial world, quickness is of the
essence. So, let there be attention
paid to the question of having a deci-
sion-making body within the Gov-
ernment so that decisions are taken
quickly, things are not delayed and
qpportunities are not lost due to un-
wnecessary delays.

Export duty needs further ration-
alisation. I do realise the need to pro-
tect revenue. But, at the same time,
we must see which of the export du-
ties have an inhibiting effect on the
progress and development of a parti-
cular industry. Wherever such an
effect is adversely affecting the pro-
duction of the industry, we should
either reduce or withdraw the export
duty. Because we should take a long-
range view, and realise that if an ex-
port industry develops the Govern-
ment can earn much more than what
they are earning at the 'moment from
export duty. Therefore, how well
and scientifically such adjustments be
made is the test of the success of our

policy.

We should also take advantage of
the technological developments that
are taking place in the world to de-
velop our export industry. And, at
the sgme time, industries should try
to achieve economies on scale. While
coming to the question of economy,
our industry, both here and abroad,
is suffering because of high eost of
production. Here we must under-
stand this plain fact that we have to
compete in the world market, We
cannot expand our trade when our
products are too highly priced.
Therefore, it is essential that this im-
portant subject of cost reduction
should be gone into very carefully
both by the Government as well as the
industry.

Along with exports, come imports.
Imports must be restricted. But what
steps .have we really taken in this
regard? What atmosphere has been
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created in the society to prevent the
use of imported materials? In pre-
independence days, whenever we gave
the call of swadeshi, people took to
swadeshi. Today there is very great
need to cut our imports, but that at-
mosphere is not there. The true test
of the success of our policy is how
much cooperation we get from the
people and to what extent there is
reduction in the use of imported goods
by the people in general,

The previous speaker mentioned
about STC. STC was organised to
boost exports, but I am afraid its per-
formance leaves 'much to be desired.
He mentioned nylon and wool deals—
how bad quality stuff has been dump-
ed on the industrialists and they were
compelled to take it. Apart from that,
I fee] STC should confine its ener-
gies to big items involving big
amounts. But it is trying to dabble in
handloom and handicrafts and cottage
industries. A couple of years back
STC said that shoe exporting to East
European countries will be done by
them. But the result was that the
chappal which was finding a good
market in the area came down to a
great extent. This shows that gmaller
items can be managed better by the
private industry rather than by STC.
A couple of years ago, Rs. 1§ or Rs. 2
crores worth of Madras Bleeding was
purchased and this is lying somewhere
in Madras as dead stock. We do not
know why? The STC’s working needs
to be improved. It is meant for com-
mercial purpeses and its financial rules
should be
different from the normal Govern-
ment departments where the working
is slow. If we want STC to be really
a useful institution, we should change
the rules so that it can function 'more
effectively and efficiently.

The previous speaker criticised that
the holding of the UNCTAD was un-
timely. To some extent, it is correct
criticism. In fact, the London Econo-
mist contained an article in its Janu-
ary issue which said that the develop-
ing countries should not expect much.
The developed countries were rather
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shy at the present moment, they had
a protectionist attitude, etc. There-
fore, we should not hope for much to
come out of it. I do not think if India
had said that the conference should
not take place now, India alone could
have succeeded in delaying it, because
it was due much earlier and in fact it
had been delayed from time to time.
Whatever it may be, UNCTAD has
taken place.

Our experience of the UNCTAD was
very interesting. During the plenary
sessions, the representatives of deve-
loped countries from both theé blocs—
socialist and non-socialist—made very

beautiful speeches expressing fine
sentiments about the developing
countries. We were given to hope

a lot. But when we went to the com-
mittees where really we had to come
down to brasstacks, from the very
beginning they adopted a rigid pose
and they were not willing to budge an
inch forward. In a document called
the OECD document they had spelt
out their position wvis-a-vis the dc
‘mands of developing countries and
they refused not to go half an inch
beyond that. On the one side we saw
the militant African group, united and
very conscious of what they want or
do not want. On the other side, there
. was a reluctant developed group, hesi-
tating to take even one step forward.
_And I am afraid the role of the Soci-
alist countries was also not so very
bright as it has been made out by
some people here. Their talk was
very good and their attitude was very
sympathetic. But when it came to
brasstacks, they too did not come
forward to help. For instance, I was
greatly surprised when the resolution
was moved regarding aid of one per
cent GNP by the developed countries,
the Socialist countries did not vote
for it. Since it was accepted in prin-
ciple, the Socialist countries should
have voted for it. But they preferred
to wait and see. So, the achievement
ts not much.
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But, at the same time, I will not say
that there is no achievement. As the
Minister has told us before, in an jn-
ternational negotiation of this kind,
you do not get everything at one
time. It is a continuous process. We
have succeeded in the matter of pre-
ferences' in establishing a continuing
machinery and a time schedule has
been drawn up that within the time
schedule certain things will be done.
I never thought that we will be able
even to get this. But we did succeed
in getting it, As a result, therefore,
the negotiations will go on, the dia-
logue will go on and a progress report
will come from time to time.

So, we cannot say that the UNCTAD
has been a total failure. From our
point of view, UNCTAD has not been
a failure because for the first time
we opened our windows to the fore-
igners, foreign trade and commerce.
Many of them did not know anything
about Tndia. Of course, this does not
speak well of our external publicity.
A Chilean delegate who came to this
conference was suffering from a cer-
tain disease, for which medicine is
available in every part of our coun-
try. But that delegate was not sure
whether he will be able to get that
particular injection in India. That
wag his idea or conception of the de-
velopment in India. So, they have
gone back with the knowledge and
conviction that we can function and
develop. They have an idea of fthe’
level of our development. The way
in which we conducted the conference
and made arrangements for the con-
ference has shown them that we are
not inefficient people. We can take
advantage of ald and trade oppor-
tunity that may come in our way.

One pood point about the UNCTAD
I want to emphasize is that the 77—
really there were more than 77—held
together. It wag not an easy task. It
was a very difficult task because there
was clash of interests among the
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developing countries. Some of them
are partially developed and some are
less developed. So, there was cer-
tainly clash of interests among them.
But, in the interest of unity, some of
the countries sacrificed their interests.
Often the resolutions had to be water-
ed down to satisfy all interests. Unity
among nations is very important be-
cause when global negotiations are
going on, if there is strength behind a
group, then that group can success-
fully press their point of view and
cah succeed in negotiations. There-
fore, these are some of the points
in favour of the UNCTAD. Besides,
against the background of the UNC-
TAD we will be able to enter into
many bilateral arrangements with
other countries which will be of bene-
fit to the country.

As the time at my disposa] is
short, I will just mention two more
subjects. One is the problem of our
unutilized capacity. Secondly, the cot-
ton textile industry is in the dol-
drums and in a very bad shape eco-
nomy of India. It was a springboard
of the industrial development in India.
Even now it occupies a pivotal posi-
tion. But year after year it is now
coming down. In 1964 we produced
965 million kilograms of yarn; today
we are producing only 896 million
kilogram. In 1964 we produced 4,654
million metres of cloth. Today we
are producing only 4.098 million me-
tres. It is steadilv going down. The
same is- the position in the employ-
ment situation. At the same time. T
feel that the situation is not so bad
that it is irrecoverable. These days
the industrialists are meeting and they
are placing their demands before you.
You have to look to their demands,
not from the point of view of resist-
ance, not with the outlook that they
are alwavs unreasonable in their de-
mands. but from the point of view
of how you can sit toeether and find
a solution to this problem, because
thie is one of our major and higger
induetries. T would sueggest that a
committee ha aponinted to 2o into the
whole question. You should ask that
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e ]
committee to give its report within a
month, suggesting gsome immediate
solutions. .

One of the problems facing them is
that of uneconomic units. Since I
have no time, I cannot elaborate on
this, but I have sufficient experience
in UP, where I saw how the uneco-
nomic units both in the sugar and
textile industry are dragging down
the industry and the economy. It is
not possible for the industrlalists alone
to solve this problem. Therefore the
Government and the industry should
together see how this big problem
could be solved because as long as we
have a large number of uneconomic
units they will be a drag on the in-
dustry and retard our economic pro-
gress.

Most important, there ghould be a
dialogue between the industry and
the Government, So far we talked at
them. They say something to us and
we say something to them. Instead of
talking at them, let them talk to-
geher. It appears that we are not
talking on the same wave length. Let
us at least talk on the same wave
length. Let us understand each,
other. Let there be—in one of the
articles a verv interesting phrase was
used—*“an effective line of communi-
cation: there should be a fertilizing
exchange of ideas with those wholn
you want to influence.”

o

Unless there is a proper - dialogue-
between the two we we cannot develop
because, whatever he said, this coun-
try is still mainly a market economy
country. Private industry is there and
we have to get the best out of them
and help them. That can be done when
there is a proper raproachement bet-
ween the two.

= A Ay (i) ¢
ITeqe wE)ey, o Y & awly,
JTUHAT AT I FTINTIT F I
TEm bk Y swgTghr ] &
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wuea g fF 59 daew 1 Wik OF
Tfgrm Fagas & Fox oYor T qr
aifs 3w ) wafg w o wT X A
2w &7 wfas feafq &1 faar a7
TR A g 99 & fawrT 7 /i
€ 30 ¥ warem A A ¥ o q9-
gfersr faet & Se Y @ A OF
SHIT A A av fem @@t # 0
freRr ad, Smenw wEEw, g FET T
a1 f5 2w %) mfas smeqr @ am
=R a1 atfusy ey 1@ &I A
quR 9@ fF & FfeTgat s & AW
d a—2 g@ & at #w afee
T & ¥ fggmm o mmeAm
& s dw &1 SO AwEeea
g T Tur m Y wias fefa w
W TN gwwr o e oA
fm s aga § fr g at argw
SR F feafy ) ot | Srens wR)ey,
forgeam gfar & s B H ¥ &
S AT & Faw 300 T Ig gAAT W
o & gugwe uee a1, frawr @i
ffsaT & A § ax fer o @T
WTTH! T1Z GOTT, Wresa fSae o
w1 o W ag gF O aph A &
Tro ferem qgam = A,
ufe feqea & @ sTaTe wwEn
oY FT WY AW FT AT ILT KT GF
v fgwrverrsr o vor 3w W wercheT
AT &7 O 797 AW TaeA 797 | g WA
arifenmn ¥ fegeam B TR &
o Y afe & o qr aifE frgeam
& ™Y I FT ST E FFT g A AR
I HT W W FHFATA! A qE |

ISR WA, g ag W qar @
" Sy o fgrgeamy ¥ w19 &7 sATAX
T fam o ¥ fggeEm
¥ gy emfaw s} & fqaw
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¥ A WA § | OF wdT q¥gs J foren
aT—dt %7 § a7 fay g a9 ® qug wrIy
fRERN §w qEa—gw Ot g #
T AFT AT FW N Aaq &
fegem % 4, a3 fegeama # feafer
q T FT GTATST I FY W1 Fq FawT )
faeft st qw #7 saOe AW § W@
3% fewr ¥ I W §— WA CE
fFad § sRagagd fr famdwer
T g, §8 I99 39 3w & 0
%, ag 2w aufg H A smam e
fomr o &7 samUR A 99 F faeg
IMINFi AWK, TH 20 HT ANIE
fegfa g w2 %7 aww sy, frAw
' HAE AT |

STETeT AERA, ST FA I AW
gfeawt #1 #X A9 T E—faww
T qHT 10 97— g faar aan &
f& 1966 ¥ gATL BwW T A ATqfew
H(AT 9T, T WS4 667.26 AT AT
Za1 gAR faeg ar, &fF7 97 1967 &
5@ g9 3W3 § a1 a8 wegew 98T ¥
Y saTe T [STe KT, @UT I FT 751, 91
fram g foesr od ag & fF faed
as fa7 sleared) &1 seva far mar
qT—gq & I ¥ Wy ahpary ¢
g et § 7 27 gooft, o
atgrer ad §1¥ gu o, o antw fac
g gy W g Rw FT anarfiw
axed farer & 1

et aw wad F 9\ 2, fuge
a§ ag s war a1 f§ s gt w
g9 Q&1 F1gd & w17 7o qw & frmfe
F aFET WS & | TG, ITSAE
wEIET, Tt 1966 ¥ 1554, 29 T
T F HOATT 27 A gE AWl ¥ wv A,
1967 ¥ T g W1 ¥ww §—gwrt



1321 D. G. (Min. of CHAITRA 12, 1800 (SAKA)

AT 1554.29 FOT T ¥ a1
¥ 1856. 64 FOT T4 qF A/ Gg=T
& foramT qd ag & fs fore AT gad
AT FE FT qqeT fFar, saFTEE
T LA | WY 3w FT AT 99
o 8, Sfeg o sorfor awaT @,
ek fmg T )

¥ zw fowfad & 1T aiy Argenw
Y TTE JIGHT 6477 fauiy &7 § Graam
HATRAT § | WA F yraTT § gA T WOA
aw &1 oY faafa @, <o owfa & @,
AfwT I8 FT FTOT AT § 7 ITHT FIO
ug & fF d%T 7 07 ¥7 JOARA IAAT
& gar foqr e e a1 qan
wfveat #1 At #1 wfvafmr & ga
#Rr 37 § giq fawe m@, 39 FIIO
3 I8 @ 14 Fav gy A &1 gty
%q at megr gur 990 § | Afew &
waR Fiforen AT FT o1 T AT AN
< featar argat g v ghwT ag 3w
a1g 1 gI@r 7 w3 fF qF7 W feqfa
;T q1T FT ITET I T @A |
0T g 37 & a1q yfanfar § mar
2w g gfmr A owfeat #
=7 F AT sy At Ay F
wawa g fr g twgfee & o 2w
F T T IS W HIT SATT IAT g,
Iw % FfEET ® a<E 1
& g qur gt & A AT dEN
W, af mtdeq geE™w FTAT W
mfy godr w7 71 fagla g9 g91T
swfa st 9t |

ot feAw fag: Ivteaw WPy,
¥ wiadr geew ¥ e Foar angar
g i o wiws SN 97 & 97 ¥ w_A
¥ g wgt qudi A wtd 1
wiwd agt 9T fred e w7 At
¥ e §, afe wra 37 71 3GT I AOFT
AT grn f Wity e gw § adr
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frafa g arer feod arw @ sqen
SRR . ..

ot sl W #3 wrowt
foars & &Y wiwd o7 w7 T

ot feaw fag @ wo wage
FT ST TG AT, A AT § Wit
F1 e fwar

s Ma faw T gy
FEqogars |

ITeqe WERA, AT ¥ wrEw §
3 fadew fFar | 39t swie & Ao
JANT F wEE X FEAT AR §
aafaat & fad W g& gfrar & afreqt
¥ sarat wvdy Aty fAw aweft §
wgfedi &1 sarare agT & fawr ¥ q@
% frafa 1 famT & gd satar mireT &
faare gor wfgw, saffs oy o=
gy =g § foed fa¥ gar<r oF weer
wfasy @ avat 81 adr feafa w2
F & enfrafor ¥ are ot ot ¥
ot whe femrd ¥ @ 4, wwfad
Fatgar gfF gw fent & ot g A
waret smA £ faw i § gara
SITFA gAT 7 EIwE A,
@, oo wfe, Frtsr waeF aqr
AT &TET | gAY I FT A, @ AT
ad ¥ 2 ¥ 46 @ i AT gwAA
gaTT & AW AT FT AATE | FIT
JeT gATR AW 4T OF TGT IAR IQIT
%, afy 9ad o0 gw gl & Rai o
grE wOg Fd Mz FAAT G § @
femt & sivireat ¥ = woaT g
T8 ¥ FT AW § T9T IT W B
€7 g7 wT gT |ar g & qet
g ¥ fayr g «& wrFeq qaTw HT
FEY | W F gH AT & WiFE
Ty § A qaT I § i qara |
Fi AT g F w9 g, wwle, ¥
fazq, sty W g EA & T §
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w58 sfawa gr A AtAa A ag
T T § | gafaa & ag fAaggv e
gt § fr g fadaws oW 2wl
o} gfuat & o & wiede q«rw FEHT
gt afe gak frata & fag seg
fasr a%

TF qq § dgET W7 A
a1 fawte wwRa & waw § gAr
qRATE .

MR. DEPUTY-SPEAKER: I must
caution the hon. Member; the second

speaker of his' Party will not get
even two minutes.

SHRI SHRI CHAND
Party has 20 minutes.

GOEL: My

MR. DEPUTY-SPEAKER: No; 18
minutes. He has already taken 11
minutes. If he is continuing, it is al-
Iright, I have no objection, but the
second speaker will not get any time.

ot iy Mrw ;¥ oF faee
FanTq SR E |
# ¥ foga af w9 afueg w47 Fr

ur gura faar @ fr g Y S8
wmwfm AT A
W F R EA T G & T IAHT AT
gamr 1 gfran & fafee 2wt & wfafafa
ot fiF agr ax WA g gafeafa at
W ST I T e &fw ¥
O o1 e w3 1§ Y e fopat ar
JuFT HIWTAF SAT TG TX AGY
frqr AT QT | HE § gOAT  FTEAT

fr fafaw 2l &  wiafafual
N agt o ufeafa &1 919 IEFT
s few ¥t & wrg it wfaar
Y T gawra 5y &, o & & wre-
N F AW TPE E O ww
fraf @ o W fr wAew wT Sy
T g te gfwr & feed gy
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Al o a7 @ WK T4 wIigw
feafq 1 gara & 197 i F517 914
T qiee § qg wedd AT i
17 ST MTgal g % ST aF
AT WA & W g W gl
a'qm{ T AW ISIAT §, GEH IAT
HEAT AGRAT § |

SHRI N. K. P. SALVE (Betul): The
Comuerce Ministry, inter alia, has
beeu enirusted wne controy ana supe:-
vision of export trade of our coun.ry.
Any Mimswy  which carrleg and
specially in a  developing counury,
whicn carries the buraen of its ex-
port trade, carries a very heavy res-
ponsibility, so far as its contibution
to the country’s economic growui and
economic prosperity is concerned. 1
may submit that, the responsibility
of the Commerce Ministry is delicate
'and important because the success in
oranizing exports of the country is
an indicium of the successful culmi-
nation of the entire economic pursuits
of the country as a whole. If one
were to collate and critically examine
the trends of foreign trade in the last
decade or so, one would find that the
position ig rather disconcerting. One
would fing that the situation has
been very unhappy, because gradual-
ly year after year we are being
edged out in  respect of our tradi-
tiona] exports to world market in
terms of percentage. What we are
now supplying to the world market;
in many of the traditional items of
export for which we once enjoyed
either monopoly or near monopoly,
are receding and gradually these ex-
ports are getting out of our hands.
Although the quantum of goods and
the value have increased, the per-
centage of exportg of traditional
items, as compared to world exports,
is fast decreasing; in fact, the export
of tea, jute, manganese ore, hides,
skins, oilseeds and even textiles in
the recent years ig declining in terms
of percentage. The export of tea,
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which used to be above 65 or 70 per
cent once upon a time, has receded
to less than 47 per cent. This is a
very unhappy trend, and g bold and
a very determined bid is necessary
to order a halt to this most dangerous
trend in our foreign tradé. Even
otherwise, the overall position of the
foreign trade in the preceding decade
has been rather distressing. We have
had continuously deficit balance of
trade; from 1961-62 to 1963-64, we had
a deficit aggregating to Rs. 425 to
Rs. 430 crores, and in 1964-65 it rose
to above Rs. 500 crores. In 1965-66 it
increaseq to Rs. 600 crores and in
1866-67 it rose to Rs. 773 crores. This
is an unfortunate and lamentable
story, I must submit, of our failure
to grapple with the challenge of com-
petition in the world and internationa]
market. As a result of this rather un-
satisfactory export performance, we
have been facing a continuous and
chronic shortage of foreign exchange
so necessary and so vital for our
plans and so vital for our industrial
needs. It reached an abyss depth of
crisiy when we could sustain it no
longer, and on the 6th June, 1966,
had to devalue our currency. Now,
countries are forced to adopt devalua-
tion to pay penalty for having fol-
lowed faulty monetary policies and
for having tolerated too much of eco-
nomic indiscipline in their country.
When we had brought about this de-
valuation our foreign exchange reser-
ves had sunk so low that we had
hardly any funds to repay our foreign
debts; we wanted the foreign agencies
which had given us credit to resche-
dule the repayment of the debts which
had fallen due, and we also wanted
some more foreign exchange earnings
for our industries and for our plans.
In fact, as a last resort, and under
the most distressing circumstances,
we had to recourse to devaluation.
We were to'd that devaluation was
accepted as a lesser evil to wriggle
out of the morass in which the coun-
try was writhing.
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17.45 hrs,
[SHRI G. S, DHILLON in the Chair]

On devaluation so many people
have spoken so much and given un-
provoked pedantic lucubration and
discourses that I am hardly anxious
to rush like so many others where
the angles might have feared to tread.
But even then there are some aspects
of this matter which are important.
Even today if we are to reconsider
the entire aspect and view it in pro-
per perspective, we may be able to
adopt some steps which will help us
boost our exports. That is why I
would like to make some sub-missions
in this connection.

It might be wuseful to criticaly
examine and consider some of the
salient features and the vigorous
steps which some other countries that
had effected devaluation had taken,
and ‘as a result of devaluation they
had reaped a rich harvest. It is neces-
sary to see what the conditions pre-
cedent and what conditions subsequent
prevailed as a sine qua non indispen-
sable conditions, to make devaluation
a success. -

One may look usefully to what
happend in England. England de-
valued by 31 per cent her pound ster-
ling, on 8th September, 1949. At that
time, the British goods had become
very lightly uncompetitive in the
world markets, because at that time
Britain was saturated and dripping
with inflationary trends. Thereafter,
consequent on devaluation in Britain,
with a view to bringing about greater
monetary disc'pline, Britain geared up
her investment to a higher pitch, and
insisted persistently upon a reduction
in the cost of production by various
means. Now comes the most import-
tant aspect, namely, she further im-
posed serious restrictions, pegging her
imports at 80 per cent of the 1938
figures. The result was very gpecta-
cular. The dollar deficit of the sterl-
ing area running at the quarterly rate
of 1000 million dollars in 1947 and 420



1327 b. G. (Min. of APRIL,

[Shri N. K. P. Salve]

million dollars in 1048 turned into a
neat surplus of 40 million dollars by
the first quarter of 1950; the balance
of trade position improved considerab-
ly in 1948-50. But it is unfortunate
that the Britishers relaxed a little too
early. Thereafter, Britain whcih is
known to have stood bravely great
distress and which is known to have
shown the utmost sense vof discipline
in the worst days of itg peril relaxed
@ little too early. The result was in-
evitable. In 1951, the deficit started
anew and again the exports fell
down. The Britain’s case, was there-
after a very sordid story of human
weaknesses prevailing over the dic-
tates of reason and rationale.

But then we have the French deva-
luation which we may study with very
great benefits. I consider the French
devaluation as a miracle of economic
wisdom and sane thinking. France
first devalued her franc by 20 per
cent on the 10th August, 1957. They
did not take any vigoraus steps either
as conditions precedent or as condi-
tiong subsequent to devaluation for
bringing about a boost in the exports
and, therefore, it did not succeed. But
Thereafter, again, on the 28th Decem-
ber, 1958, France once ‘again introduc-
ed a new franc, a devalued new franc,
and this time when the new franc was
introduced, they took very important
steps which had a far-reaching effect
on her monetary, fiscal credit and
trade policies. They made very large
scale arrangements for mobilising and
augmentiong internal and external
resources with a view to stabilising the
franc itself.

In consequence, the results were
most spectacular. Exports doubled
from 1215 million francs in 1958 to
2319 million francs in 1959 and imports
from the USA into France fell from
2300 million francs to 2119 million
frances. From a clossal deficit of
1082 million francs, a trade surplus of
200 million frances was achieved.
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This was not achieved purely as &
result of devaluation. Devaluation
was only one of the measures which
France adopted to bring about this
achievement.

It would be worthwhile for me to
quote a pragraph from a paper which
was read in a seminar conducted by
the Indian Merchants’ Chamber at
Bombay entitled ‘Challenge of Deva-
luation’ were the author has enume-
rated the very vigorous steps taken
by France to make devaluation a resdl
success. It is not possible for a coun-
try to just devalue its currency and
expect that the graph of exports will
rise. It must mobilise all its re-
sources, internal and extermal, to
bring about discipline and stability in
its monetary system.

I quote from the paper:

“Such a remarkable turn f
events took place on account of
several reasons. First, her ex-
ports coming from a partner of
the EEC enjoyed a marked pre-
ference in member countries.
Secondly, her traditional ties with
her colonies enabled her to buy
her imports cheaper and push up
her exports further. Thirdly, the
USA was equally interested in
enabling France to stabilise her
economy because of the fromer's
heavy investment in that country.
Fourthly, her devaluation or her
attempts to stabilise franc were
backeg by massive aid provided
by various international agencies.
For instance, the OEEC channel-
led $250 million through European
Payments Union for extending
France's  settlement facilities;
IMF gave $131.25 million of addi-
tional stand by credits and US
$ 274 million by way of deferring
the repayment of wvarious loans
and credits. The Central Banks
of UK, West Germany, the
Netherlands and Belgium and
the Bank for International settle-
ments also extended credits of
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the order of $250 million and
finally 21 American banks grant-
ed a standby credit of $200 mil-
lion in 1959. These were, of
course, supplemented by 250 tons
of gold lent by the Bank of
France to the Exchange Stabilisa-
tion Fund of the country and the
other advances that it made in
the form of free franc to the
Treasury. She also succeeded in
holding the indices of wholesale
and consumer prices down as
compared to those prevaling prior
to devaluation. Her credit con-
trol policy following the devalua-
tion was so effective as to cushion
the effect of devaluation or do-
mestic prices. The prices of her
exports fell but fortunately for
her the priceg of imports also
fell as production expanded fas-
ter in Europe. Hence there was
no deterioration in her terms of
trade following devaluation and
a Pinay-Rueff economic miracle
proved to be completely success-
ful”.

As against this, what did we do?
Did we bargain with foreign tagencies
to give us any aid. Even the modi-
cum of care was not taken for reshe-
dule the debt repayments.

One may usefully look at the events
connecteq with devaluation in Yugo-
slavia. Yugoslavia devalued its Dinar
in 1952 and followed other monetary
reforms in 1961. In the meanwhile,
Yugoslavia so masterly handled the
entire market mechanism, so ruthless-
ly disciplined the entire internal eco-
nomy, starved its own people of con-
sumer goods but made colossal im-
provement in the quality and cost of
production of exportable goods. What
Yugosiavia achfeved is again a
mirecle of economic recovery. A stu-
dent of economics is amazed to find
on studying the trends of economic
events in Yugostavia how well-plan-
ned, well-conceived and mature deci-
sions of Government and its interven-
tion in the market mechanism can
bring about unimaginable benefits and
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advantages in the process of achieving

prosperity through centiralised plan-

ning.

There is one more aspect of deva-
luation to which I should like to
refer, because even now it is not too
late for Government to improve mat-
ters. It was a very ill-conceived mea-
sure that was put into operation that
soon after devaluation the  various
concessions given under the export
incentive scheme were withdrawn.
An export duty was relevied indis-
criminately which, I submit, was a
very unwise step. In  faet, if the
figures were properly analysed, one
would find that the withdrawal of the
varioug concessions which had been
given under the export incentive
scheme had greater adverse effect
than the benefits which came about
as a result of devaluation. The deva-
lation of 57 and odd per cent gave an
advantage in the sale price to India.
But in most of the cases the curtail-
ment of the benefits which had been
given under the export incentive
schemes was much larger. On the
one hand we want to boost our ex-
portg by devaluation; on the other
hand we withdrew the benefits which
were larger and which should have
been continued. I think that we trial
to put our car in the forward and the
reverse gear at one end the same
time. The result was that the car goes
in the reverse gear. I submit that
it is necessary for us even now to
consider how we should reorient our
entire trade, fiscal, monetary
credit policies to give a real boost to
our exports. We must restore liberal
and massive incentives for exporters
and completely abolish export duty
at least on tea and low grade iron
ore, and black ore. Otherwise these
two commodities wil] be completely
out of world market at not too dis-
tant a future.

MR. CHAIRMAN: You forget the
request I made to you earlier when
you were speaking sometime &89
Kindly make reference to your note®
occasionally.
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SHRI N. K. P. SALVE: 1 refer we
minimum, There are two difficulties.
One is, we have to condense so much
in so little time, and give figures.

SHRI D. C. SHARMA (Gurdaspur,:
These are good points, Why don’t
you let him continue?

MR. CHAIRMAN: The gentlema.:
is advocating g course which is
against our Rules or P.o.cdure. He
may kindly avoid reading the who.e
speech but make some occasional re-
ferences,

SHRI N. K. P. SALVE: 1 submit,
therefore, that we should have taxeu
certain’ stepg which we did not take
after  devaluation and which were
necessary for us to take. We shouia
therefore now with the help of trade
ang experts in the Government, un-
dertake as far as possible excluding
the ICS officers, study of the entire
export problem to evolve export poli-
cies on a long-term perspective. This
committee should recommend opera-
tive guide-lines to regulate our export
trade,

I now come to the case of iron ore.
Goa has been exporting low grade
iron ore which is a very-difficult-to-
sel! jtem. This trade is on its last
legs. Soon after devaluation, a very
irrational export duty had been levied
on it though it was somewhat ratio-
nalised in 1967. As a result of such
rationalisation, there was a marginal
relief. It is necessary that this ex-
port duty on iron ore should be com-
pletely abolished. Otherwise, the
export of jiron ore will shortly come

to nil

The manganese trade is in terrible
doldrums. The overall consumption
of manganese is increasing in  the
world. Once we enjoyed a monopoly
in the export of manganese in the
world market. Today we are in a
sery unfortunate position. From a
study of figures I find that in the
past we used to export inter alia to
Japan, USA, UK, Netherlands, Nor-
way, France, Germany, Spein, Swe-
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den and Denmark. But the statistics
in 1865-66 and 1966-67 reflect a down-
ward trend in our exports to these
countries; especially, to Spain, Swe-
den, Denmark and France to whom
exported about 75,000 tonnes in 1965
but in 1967 it has come down to nil,
The same ig the position with regard
to ferro-manganese trade. The ex-
perts are fast receding. The reason 1s
not far to seek. Unfortunately, the
MMTC through whom the exports
are chanalised could not display any
aggressive salesmanship s such. It
comprises men at the top who are
trained in the bureaucratic traditions
and they are just not able to under-
stand how to organise waggressive and
revolutionary salesmanship. It is
impossible for this organisation to go
to foreign countries and build up
sales. It is unfortunate that the hon,
Commerce Minister who is known for
his dynamic, realistic and pragmatic
approach tolerates all this. How he
is able to put up with this lethargy
I am unable to understand.

18 hrs,

Sir, a word about the UNCTAD.
The UNCTAD, us has been stated by
all the Members, so far as India is
concerned was a succesg for it was
well-organised. A tribute must be
paid to the great endeavours of the
Commerce Minister and I must con-
gratulate the Minister, that he did not
entrust the organ'sation of UNCTAD
to MMTC or the STC on one and a
half per cent commission, for in such
case the entire United Nations might
have been liquidated.

One more aspect and I have done,
I shall finish in a minute. In our ex-
port trade, it is necessary for us to
ensure that we exercise 5 very effec-
tive control on the quality of our ex-
ported goods. We have been lagging
behind in this. In this connection, to
illustrate how careful we should be
about the exports, I should like to
draw the attention of the hon, Com-
merce Minister to what Kautilya in
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his Arthashastra has observed. While
gving instructions to the King as 't0
how maintain the harem he has said
at one place about thorough exami-

nation of goods. I know the Com-
merce Ministry cannot maintain a
harem today but it must inspect the
quality of exportable goods.

MR, CHAIRMAN: Please conclude.

SHRI N. K. P. SALVE: It is very
important. I am concluding. This is
what Kautilya has said about the
inspection of goods going into the
harem.

“Passage of all kinds of com-
modities from or into the harem
shall be restricted and shall, after
careful examination, be allowed
to reach their destination either
inside or outside the harem as
indicated by the seal-mark (mud-
ras).”

MR. CHAIRMAN: Please conclude.

SHRI N. K. P. SALVE: I am grate-
ful for your indulgence and interven-
ti>n. I am finishing. Let there be a
mark of quality in everything that
ges out and everything that comes
irto our country.

MR. CHAIRMAN: Hon. Members,
may now move the cut motions to
Cemands for Grants relating to the
Ministry of Commerce, subject to
their being otherwise admissible.

SHRI P. VISWAMBHARAN (Tri-
vandrum): I beg to move:

“That the demand under the
head Foreign Trade be reduced
to Re. 1.".

[Fali in Export Trade, (13)]

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.”.

[Need to take effective steps for the
development of the coir industry.
anl.

“That the demand under the
‘head Other Revenue Expenditure

D. G. (Min, of CHAITRA 12,

1890 (SAKA) Commerce) 1334
T«
of the Ministry of Commerce be

reduced by Rs. 100.”.

[Need to take more effective steps for
the development of the hcmdtoom
industry, (18)].

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.”,

[Need to eradicate corruption in the
State Trading Corporation. (19)].

“That the demand under the
head Capital Outlay of the Min-
istry of Commerce be reduced
to Re. 1.

[Slow progress of the free trade zone
at Kandla, (23)].
SHRI K. RAMANI (Coimbatore):
1 beg to move:

“That the demand under the
head Foreign Trade be reduced
by Rs. 100.”.

[Failure to earn more foreign ex-
change after devaluation. (43)].

“That the demand wunder the
head Foreign Trade be reduced
by Rs. 100.”.

[Failure to fulfil the exrport target
fired for textiles and consequent
crisis in the textile industry. (44)].

“That the demand under the
head Foreign Trade be reduced
by Rs. 100.”.

[False hope given to the people that
devaluation will help for more ex-
port and earn more foreign ex-
change. (45)].

“That the demand wunder the
head Foreign Trade be reduced
by Rs. 100.”.

[Fall in export of jute textiles and
crisis in the jute industry. (46)].

“That the demand under the
head Foreign Trade be reduced
by Rs. 100.”.
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[Failure to nationalise the export and
import trade in tRe interest of the
people and stop black marketing.
47)]

SHRI SURENDRANATH DWIVEDY
(Rendrupara) ; I beg to move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.".

[ Failure to take steps to set up a jute
mill in Orissa. (53)].

SHR1 K. RAMANTI: 1 beg to move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.”,

[Failure to fulfil the promise to give
financial assistance to take over
closed textile mills in the Madras
State. (56) 1.

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.”,

[Upward revision of the cloth and
yarn prices several times by the
Government in the last year to give
more concession to the mill-owners
and not giving concession to the
consumers. (57)1.

“That the demand under the
head Capital Outlay of the Min-
of Commerce be reduced

by Rs. 100.”.

[Failure to take over the closed Ranga
Vilas Mills in Coimbatore District
of Madras State. (62)].

“That the demand under the
head Capital Outlay of the Min-
istry of Commerce be reduced
by Rs. 100.”.

[Failure to take over the closed
Kalees Waran Mills in Coimbatore
District of Madras State. (63)].

“That the demand under the
head Capital Outlay of the Min-
. of Commerce be reduced
by Rs. 100.”.
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[Failure to take over the closed Vasu-
deva Industries Mills in the Coim-
batore District of Madras State.
(64)].

“That the demand under the
head Capital Outlay of the Min-
istry of Commerce be reduced
by Rs. 100.”.

[Failure to take over the closed Com-
bodia Mills in Singanallur Coim-
batore District, Madras State. (65)].

“That the demand under the
head Capital Outlay of the Min-
istry of Commerce be reduced
by Rs. 100.”.

[Failure to take ower the closed Pala-
malai Renganathan Mills in Coim-
batore District, Madras State. (66)].

SHRI VASUDEVAN NAIR (Peer-
made): I beg to move:

“That the demand under the
head Ministry of Commerce be
reduced to Re, 1.”.

[Failure in following a strict policy
of self-reliance and import substi-
tution. (67)].

“That the demand under the
head Ministry of Commerce be
reduced to Re, 1.”.

[Failure in successfully orientating
and diversifying our trade relations
with the countries of the Socialist
camp angd Afro-Asian and Latin
American countries. (68)].

“That the demand under the
head Ministry of Commerce be
reduced to Re, 1.”.

[Failure in effectively fighting against
the discriminatory trade policies of
the imperialist countries as evi-
denced in UNCTAD-II. (69)].

“That the demand under the
head Ministry of Commerce be
reduced to Re. 1.”,

[Failure to enlarge the scope and ac-
tivities of S.T.C. (70)].

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.”.
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[Failure in providing even the noti-
fied price of matural rubber to the
rubber growers., (72)].

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.”.

[Indigeriminate import of natural
rubber last year resulting in untold
suffering for indigenous growers.
(13)1.

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.”,

[Failure in totally avoiding imports
of non-essential commodities. (74)].

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.”.

[Failure in taking owver sick and
closed textile mills. (75)].

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.”.

[Failure in boosting exports after de-
valuation, (76)].

“That the demand under the
head Ministry of Commerce be
.reduced Lty Rs. 100.”.

[Failure in pratecting .several -af our
-export commodities like .coir and
coir products following devaluation
of the asterling. (77)].

“That the demand under -the
“head "Ministry -of Commerce ‘be
reduced by Rs. 100.”.

[Problem facing the cashew industry.
(18)1.

“That the demand under the
‘head Ministry of Commerce be
reduced by Rs. 100.”.

[Problem facing the seafoods indus-
try. (T@)).

“That -the demand under the
head Ministry of Commerce be
reduced by Rs. 100.”,
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[Failure in solving the orisis in the
handloom industry. (80)].

“That the demand under the
heag Ministry of Commerce be
reduced by Rs. 100.”.

[Failure in solving the crisis in the
coir industry. (81)],

“That the demand under the
head Foreign Trade be reduced
to Re. 1.".

[Failure to nationalise import export
trade. (82)].

“That the demand under the
head Fareign Trade be reduced

by ‘Rs. 100.”.

[Failure in checking and stopping the
evil practice of under-invoicing and
over-invoicing., (83)].

“Phat the demand under the
head Foreign Trade be reduced
‘by ‘Rs. 100.”.

[Failure in preventing the export of
sub-~standard goods. (84)].".

MR. CHAIRMAN: The Cut Motions
are also now before the House.

SHRI S, KANDAPPAN (Mettur):
Mr. Chairman. Sir, I would like to
make a -few obse'vations about the
chronic problem with regard %o -the
handlooms, which we are -facing -in
this country, panicuhﬂy in -my re-
gion. "Ever sinoe ‘Independenece, -the
problem has become -mere and ‘meye
acute. ‘The Government ‘had eome
forward to -offer some -ad oc . reliet
and piecemeal help and all that has
not helped -the industry in snywmey.
Even recently, I read in the papers
that the All-India Handloom Board
which met at Bombay have decided
to give some rebate in order to alle-
viate -the situation of the handloom
weavers. 5o, the plight of the hand-
loom weavers is this: on the one side.
there is this growing powerloom in-
dustry in eur eountry, and on the
other side, the mill industry is al-
ready there well-established. Apart
from the competition in the market,
both for powerloom and the mill sec-
tor for their raw material, the price

1800 (SAKA) <Commaerce)
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of yarn is so undependable and they
often find themselves in difficulties
because of the high price of yarn.
Either due to the Governmental poli-
cies or due to the shortage of yarn or
due to the price of cotton or whatever
reason, it affects the poor handloom
weaver very much in this country.

D. G. (Min. of

I would like to submit that about
five to six million people are depen-
dent on this industry. I really do
not know whether this industry can
very well survive. But still, the pre-
sent position is, the immense human
labour that is involved in this sector,
and the question is how to rehabili-
tate them and how to give them a
remunerative income in this indus-
try. " In this regard I would like to
make a few concrete suggestions.
Because ‘the time is limited, I do not
think any useful purpose will be
served if I go on blaming the Centre
or the policy of the State Government
that was there before we assumed
office. By and large, the problems of
the handloom sector which were there
before the fourth general elections
have become aggravated now, About
the introduction of the powerloom,
the Congress ministry in Madras was
reluctant to do it, because it would
throw -out of -employment the hand-
loom weavers.
the same situation today. So, in-
stead of. blaming anybody, I would
give same concrete suggestions

his_best -‘attentwn to- these
tlom ety s e

Thev ‘have got the All India- Hand-

loom Board situated in Bombay. I
think it was started in October, 1952.
I do not know what prompted the
Government to locate it there, because
Madras and its surrounding areas
have predominantly handloom weav-
ers and there is a feeling among them
that perhaps the Bombay people
would have the least interest in pro-
moting the interests of handloom. 1
am speaking subject to correction.
This is the feeling in the south and
one of my colleagues has given a
cut-motion to the effect that the board
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should be shifted to Madras. Let
Government probe iato it. If it is
advisable to keep it in Bombay. I
have no quarrel; but if they think
that the working of the board and
the morale of the industry can be
improved by shifting it to Madras, it
is high time this was done. They do
have an Export Promotion Council at
Madras. I would like to plead with
the Government that this council
should have more powers and funds
at their disposal and they should take
up more work than what they are
entrusted with now.

On page 12 of the report of the
Commerce Ministry it is said:

The exports of handloom cloth
fell due to shrinkage in its de-
mand in Nepal, Ceylon, U.S.A,
Malaysia, U.K. and Nigeria. High
prices and stiff competition from
Japan, Hong Kong, Pakistan and
China and our inability to quick-
ly shift to export-oriented pro-
duction were responsible for the
decline in export earnings f[rom
handloom cloth,

What steps have they really taken to
see that our textile goods are compe-
titive in the world market? Even
with this Handloom Board and the
Export Promotion Council, how is it
that we are unable to reorient our-
selves to the consumer needs of our
traditional . markets. abroad? 1 sug-
gest that a cell should be created to
observe the consumer tendencies in
our traditional markets, to see the
design, etc. Then let them introduce
these things @and propagate these
kinds of fabrics in the handloom sec-
tor in our country.” After all, this
is a well-established and traditional
industry in this country. I am sure
our handloom weavers are competent
to compete in the world market, pro-
vided they are given adequate faci-
lities, This is a very serious matter
and I do urge on the Government to
create a cell to promote these activi-
ties. That would be one solution.
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About the price factor, one thing
that affects the handloom weavers is
the price of yarn. The minister
knows that there is a glut in the
yarn market and the so-called crisis
in the mills are due to that glut, par-
ticularly in the southern region. The
minister should see to it that there
is a permsnent machinery to purchase
yarn and build up a buffer stock for
the purpose of handloom weavers., so
that when and where there is a scar-
city and there is high price in the
market, they can go to the help of
the weavers, That would also heip
them to a very great extent to reduce
the cost price of their product.

In addition to these two sugges-
tions, of course, I have to say that

our foreign publicity is far from
satisfactory and there have been
some complaints about that. So, the

Government would have to gear up
its publicity machinery in the tradi-
tional markets for our fabrics.

Then 1 woulg like to make another
request in this regard. A suggeslion
was made some time ago during the
handloom week in Madras that the
people employed in the organised
wing of the handloom sector should
be given an opportunity to go to the
foreign countries in order to promote
the sale of the fabrics. I request
‘that this request from the handloom

' “sector” should be considered favour-
ably by the Goveérnment and they
should be given all facilities to go
abroad so that they could promote
sales in those countries where they
have already been selling their fzb-
*1CS.

Coming to the production and ex-
port of tea, there is a very curious
passage on page 54 of the Report:

“Total production of tea during
1967 was 379.8 million kg. as
against 384.8 million kg. during
1966. There has so far been an
increase of 5.00 million kg. dur-
ing 1987
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According to the figures, it is a dec-
rease of 5 million kg. I wish at least
the accounts in the Commerce Min-
istry are better maintained.

Leaving that apart, I would like to
say that Madras has taken up a very
ambitious programme to have tea
plantations in that State and the hon.
Minister is aware of that. With the
arrival of repatriates from Ceylon
there is necessary for us to rehabilitate
them in the existing tea and rubber
plantations and also by bringing more
areas under tea and rubber plantations
in the State. So, I would request the
Minister to see that whatever assist-
ance is possible is given by the Tea
Board and the Central Government to
promote this industry in that State.

-Here 1 would like to make one
plea. At present the office of the
Tea Board is located in Calcutta.
Since the operations of the Tea Board
are comprehensive and cover a very
wide area, it will be better if it has
branches in different areas to look
after its work. There can be one
such branch in the southern region
and, if need be, another one in the
northern region. This can he con-
sidered by Government and measures
taken to implement it.

Then I would like to invite the
attention of Government to one- pro-
blem. Some time back, during ‘the
tenure of hig predecessor, 1 had ask-
ed a question in this House about.the
rubber and tea’ plantations in ‘Anda-
mang and I was told that they ‘ were
very vigorously pursuing the matter.
But I find to my regret that they have
not pursued the matter gt all. I
had been to Andamans a few years
back when I found a rubber planta-
tion there is a very neglected condi-.
tion. The local people told me that
rubber can very well be grown there
and very fruitful plantations can pe
raised there.

I was also told that a sort of re-
search was conducted over the feasi-
bility of growing tea there and jt was
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found to be quite successful but no
action was initiated for growing tea
on a commercial scale there. Actual-
ly 1 was given to understand by the
then Commerce Minister, when I put
a question to him, that they were
gaing to undertake commercial ex-
ploitation of the possibility in the
Andamans. I wish the present Minis-
ter would pursue this matter further.

Then I would like to revert to the
cotton textiles business which is close-
ly connected with the production of
cotton and all that. I would like to
‘make a few observations on that.
WNaw there is a crisis in the textile in-
dustry and the Minister is quite aware
of it. I, along with a few Members of
Parliament, met him. There is a pro-
posal to close down some of the spin-
ning .mills in Coimbatore and other
-places. The Government is trying
‘hard to solve it. I am appreciative
-of the interest that the Government
is taking in this matter. I would like
to urge them to see to it that on no
account -the spining mills, or for that
matter any other mill, is closed be-
cause then there would be the acute
problem of labour in that part of the
country. If there is accumulated yarn
which is beyond the capacity of the
mills, .1 think, it is better for the
Government to step in and purchase
hat yaen outright go that either they
can markat it euside if they get a
marleat or -they can build a buffer
stock 30 that during the time of
amergsncy -they can gvail.of that.

Another very important thing is
the cotton prices. I am very happy
that -the Government is at least con-
sistent in the past one or two years
with regard to the maintenance of
the price level of cotton. On page 70
of their report they have said this:

“On the other hand, to provide
an assurance to the farmer,
minimum support prices for cot-
ton were fized at 5—10 per cent
over the corresponding floor prices

in the previous year. It was dec-
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lared that Government would be
brepared to buy whatever quar-
tities of cotton were offered for
sale at those prices.”

This is a good decision, but how are
they going to implement it? What is
the machinery to make the farmers
understand that there is a floor price
at which the Government is prepared
to purchase when they are in diffi-
culties? I am saying this because
now in certain parts of the country
it is likely that there would be a
bumper crop. If the bumper crop
comes into the market, there will
naturally be manipulations and the
unscrupulous merchants would ex-
ploit that opportunity. The farmers
do not know whether there is a floor
price, what is the machinery, where
to go, where to sell and all these kind
of things. When Government has
taken such a decision, I would re-
quest that immediately, without any
further delay, it should be communi-
cated to the State and there should
be some machinery to make the
farmers understand that the Govern-
ment is there to help them if the
prices fal] below that. Also, the
machinery should be instructed and
activized that in case the floor price
is not available to the farmer at the
time of the bumper crop, he must be
provided and his preduct must -be
purchased outright.

Before 1 conclude 1 would like to
say one thing. People say that it may
not be possible to stop the import of
cotfon altogether because we may
need superfine variety for blending
and all that. Still, I would say that
we should try to restrict it and see
that only the minimum amount of
cotton is imported into this country.
There is enough potential in the coun-
try for us to grow cotion by way of
increasing acreage and also produc-
tion per acre. Let the Government
think on those lines to improve the
situation.
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May I say a word about UNCTAD
because everybody was saying about
UNCTAD? I do not Wwant to say
anything about UNCTAD as it is not
compulsory that I should say some-
thing about UNCTAD. But still I
would like to say one thing. When
we say that our position with regard
to foreign exchange is very delicate,
that we are not in a happy position
and also that we are going around
begging and all that, immediately
the Government spokesmen object to
it very strongly. I say that after 20
to 25 years, actually, our position has
not been strengthened where it
should have been strengthened, tak-
ing into consideration the geography
and the gvailability of water, weather,
etc., for example, I can say about
groundnut, cotton and many vther
crops where we could have increased
the yicld, we could have promoted our
exporis and we could have maintain-
ed a very comfortable balance of
foreign exchange. But they have
failed in that.

I would just conclude by quoting
one ancient poem. I will not quote it
in Tamil but I will just give the
meaning of it. That was in different
ccnnection but still it is applicable
here. It says:

“T'o cringe for alms is degrading,

to refuse to give it is even more
degrading,

to donate a thinp is exhilerating,

to refuse to take it is even more
exhilerating.”

That is the tradition of this land,

Let us live upto the level and raise
our stundard instead of going around
with the begging bowl.

SHRI P. K. GHOSH (Ranchi): Mr.
Chairraan, Sir, I am thankful to you
for giving me an opportunity to speak
on the Demands for Grants of the
Ministry of Commerce.

We see that while our imports are
going up, our exports are not catching
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upto the mark. The balarte of irade
is increasing day by day. I would
like to give figures here. The imports
in 1966 were to the tune of Rs, 1,554.29
crores and in 1967, they were to the
tune of Rs. 1,856 crores which is the
figure for 11 months and it will be
more if the figure for 12 months is
taken. Then, the exports in 1956
were to the tune of Rs. 887.03 crores
and in 1967, they were to the tune of
Rs. 1,114.73 crores. The balance of
trade in 1966 was Rs. 667.26 crores
and in 1967, it was Rs. 752 crores.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI): May I
know from where is he quoting?

SHRI P. K, GHOSH: It is from the
Reporf of the Commerce Ministry,
p. 10. That shows that our balance
of trade which should have been
decreasing day by day is increasing.

SHRI DINESH SINGH: It is the
same point that I made out before.
There is the devaluation of the rupee.
If you take that into account, it has
not decreased.

SHRI P. K. GHOSH: Let us hope
that it will improve for the better.
Exports have increased, but my point
is that they have not increased to the
extent that the imports have increas-
ed. Imports have increased by
Rs. 302 crores, while the exports

have increased by Rs. 216 crores.
Exports have increased; I do
not say that they have not,

but the balance of trade is also in-
creasing. That is our concern. The
maximum bungling is going on in the
import-export trade. We find that
there are Established Importers; the
big people are getting more import
licences; the big industries are getting
licences for 94 per cent of the raw
materials, while the small industries
are getting only for 6 per cent. This
is the case with regard to Establishee
Importers. But the small importers,
the new-comers, do not get much.
The Established Importers are getting

R E g
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import licences to a large extent. Why
.should we have these Established Im-
porter;? Are we going to perpetu-
ate the Zamindari system? This is
Zamimiari system in the import trade,
I would, therefore, suggest that tue
internutional trade should be nationa-
lised; he nationalisation of the inter-
nationia] trade will give g large in-
‘come to the national exchequer, - it
will lower down the imports and will
boost up the exports; we will be able
to elirninate the menace of over-in-
voiciny and under-invoicing; we will
be able to stop smuggling and mis-
use of export incentive schemés.

In the import trade, we have creat-
ed a set of privileged persons—im-
port licence holders; they are privi-
leged persons; we are allowing them
to malte 400 to 500 per cent profit by
giving them import licences. There
being no control on the imported arti-
cles ay well as on the goods manu-
factured out of the imported raw
materials, these people charge the
highest that the market can bear.
For instance, if the price of 3 commo-
dity is Rs. 2 and if the market can
bear. IRs., 8, they will charge Rs. 8,
they will not change even one paise
less than Rs. 8. I would, therefore,
suggeit that a government agency
should import completely, should
take over the import and export
trade; they should import the com-
modities and sell them in lots. By
this, aur public will not be put to
difficulties because the price will not
go up _that much; at present the im-
porters are charging almost 400 to
500 per cent profit. For instance, if
a commodity costs Rs. 2, the Govern-
ment ‘wil] be able to sell it for Rs. 6
by auction, but the business commu-
nity will be selling it for Rs. 8, as is
being sold today.

Likewise, I am against the aﬁpoint-

ment of permanent selling agents by

the STC. This is perpetuating the
Zamindari system. ...

Report (H.AH.-Dis)

- MR. CHAIRMAN: The hén. Mem-
ber may continue tomorrow. Now

we have to take up thé€ half-an-hour
discussion.

18.30 hrs,

P

*MAHAJAN COMMESSION REPORT

MR. CHAIRMAN: Mr. E K.
Nayanar.

SHRI K, LAKKAPPA (Tumkur):
Before taking up the half-an-hour dis-
cussion, I would like to make a sub-
mission. We are representing Mysore
and Mysore members have requested
the Chair to allow them to put ques-
tions. I do not know whether this
has been allowed. I will request you,
Sir, to allow us to put questions be-
cause we are very much interested in
this. This is a special request that
I would like to make.

MR. CHAIRMAN: He has alrcady
allowed.

SHRI J. MOHAMED IMAM
(Chitradurga): No Mysore Member
had secured the ballot, but the
Speaker allowed me as a special case
to put question. This concerns Lhe
SBtates of Mysore and Maharashira
primarily.

SHRI S. KANDAPPAN (Mettur):
You may kindly read out the names
of the Members who have secured
the ballot.

MR. CHAIRMAN: This rule is re-
peated every day and yet these re-
quests are made every time and it
has rather become the order of the
day. Anyway, those rules were fram.,
ed by hon. Members themselves.

SHRI K. LAKKAPPA: We make
this request only at times, not every
day.

——— —
*Half-an-Hour discussion.



